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ORDER

Counsel for company petitioners in CP No'25/10/14 present' The learned

counsel represents that during the course of the dayhe will befiling reply in application

No.53/PBl2016 and No.1O5/PB/2016' The learned counsel for the applicant confirmed

that an advance copy of the reply has been served on him by the learned counsel for the

petitioner-non-applicant and represented that rejoinder to reply is not being filed'

Learned counsel for the petitioner further represents that an appeal has been filed

before the NCLAT by the applicants which is scheduled for hearing on 26 10 2016 and

this matter may be adjourned to a date subsequent to the same' lt is further

reoresented that no stay has been granted in relation to the orders against which

appea|hasbeenpreferredbytheapp|icantsherein.The|earnedcounse|fortheapp|icant

did not resist and the matter ts adjourned for further hearing on 09'11'2016' In relation

to the 3 of the depositors who are present before this Tribunal with their

representations who are seeking repayment of their deposits based on hardship suffered

by them, the representations made by these depositors shall be considered by the

Hardship committee. Further Bench Officer / Registry shall also place all the

representations received before the Hardship Committee from other depositors too for

its consideration provided the same are in statutory compliance' The Hardship

Committee consequent upon the directions of this Tribunal dated 17'06'2016 shall filea

report as to the payments made to the depositors and the claims for repayment

submitted to it pendinB consideration soon after the meeting required to be held on

01.11.2016 and await further directions' List the matter on 09'11'2016 for further

consideration.
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